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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
i '

No. MA351/81/2018 @ . ‘Date of Order: 07.02.2018
OA 351/536/2017 '

Present: Hon’ble ManjulaéDgs,-Judicial Member

T.KARTHIKEYAN

S/o Shri V, Thlrugnanam .

R/o Middle Point, Kadamtala Tehsll
Middle Andaman,

Aged about 36 years,

Presently working as Bus Conductor
on daily rated ba51s,

Bus Terminus, Port' Blalr

Under Directorate of Transport
A&N Adm1mstrat1on

Port Blair. :

APPLICANT
e EP IS E SR

VERSUS ?

1. The Umon of Indla
* Ministry-of. Road Transport & Highway,
v’ Service: through the: Secr_etary,
*Parwahan Bhavan, ‘
New De hl 100001 h
z,. ,
2 The Lt Crovernorf .
‘ Raj leas i A&N Islands,
- Port.Blair - 744101,
" N R HE T
3. The Chief Stcretary,
. A&N Admmlstratlon
Port Blalr 744101
. ll‘- gy !
4, The Secretafy C:Jm Dlrector
Dlrectorate of: T ransport
A&N Adniiriitrdtion
Port B‘la_i..rr':’ﬁ44 1.@51.,. |

5. The Deputy Dlre,c;tor
Dlrectorate of Transport
A&N Admmlstrahon
Port B_lalrf 744'101‘.

R R’ﬁspo NDENTS.
For the Applicant(s) . : Mf. S S Sarkar, Counsel
Ll e ;‘Mr R Kumar, counsel

For the Respondent(s) “+" % - Mr S.K Ghosh, Counsel




/'O RDE R (Oral).

Per Mrs. Manjula Das, Judicial: Member:

Being aggrieved by_thf_e: :i‘n;acti:‘on of the respondent authorities, the
applicant has approached t'hi_s':%l‘ribunal under Section 19 of the AT Act, 1985
seeking the following reliefs:

a) The applicarits pray ‘this Hon’ble Tribunal to permit the applicant
to file the instant joint application in terms of the rule 4 (5) of the
Central Admmlstratlve (Procedure) Rules, 1987 to file a single
application as the cause of action and the nature of relief prayed
for and have: commgon interest in the matter

b) An order do issue dlrectmg the Respondent No. 4 & S to consider
the case of the applicants. in: view of the order passed by Hon'ble
ngh Court Circuit bench at Port Blair laid down the principles for
regulan?atlon of DRM working under the Directorate of Transport,
within a period of two months from the date of order of this Hon’ble
Court. ‘ S

c) An order do 1ssue d1rect1ng the respondent authorities to regularize
the service of the applicant as per procedures adopted by
respondent : authorities for regularizing the services of other
mcumbents iof bqs conductor from the list of Daily Rated bus
conductors agamSt avallable tvacancies time to time under the
same; Depar;ment vide.: ofﬁce .order Office Order No0.288 dated
09 02 2007. (Annexure -*“A,-J6” ,. Office No. 1685 dated 01.06.2007
(Annexure*“A-‘ 7” . Ofﬁce‘ ‘4 order No. 291 dated 04.02.2008
(Annexure A 19”) Ofﬁoe Order No. 2339 dated 16.09.2009

- Annexure “A»QO”) Bsi Ofﬁce Order No. 3616 dated 27.11.2014 ,
(AnneXure “A“Q}],”) rcspectwely T
d) An order:-do - -d5sue - dlrectmg 'the respondent authorities to
'constltutelDepartrhental ISelection: Commiittee for regularizing the
service of-the, apphcants agamst the existing 54 vacancies of Bus
conductors from: the merit.list. of the Daily Rated Bus conductors
in:which the; apphcants are: appomted after qualifying the
seleotlontrecrultment test oonducted be \the Department.

e) An order, do 1ssdoncomrriandmg iapondthe respondent authorities
partlcularly the !respondent&herem fo*rcertlfy and transmit all the
records co:ntammg cgoh"an ‘*evcry documents pertaining to the
ab;of\{e,é ;néh_tioné;t,i’; _cziﬁ_ég_'{f,'»bef_ )] ;th1§ Hon’ble Tribunal so as to
adJudllcate and 10 rlender( oonscmnable justice to the applicant.

f) Any further order, {08 orders .dlrectlon or directions may be passed

WhlGh may deem. ﬁ»t amd proper byithis Hon’ble Tribunal in this
case (m thei mterest of gustlce Ao
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2. Ld. counScl for the lapphcant subn‘uts that in pursuance to the

. i ;( "
Employment~ Nomce dated 2 é.QOO@ the‘apphqant applled for the post of bus




candidates in Writt_efn B examination ~and personal interview the A&N
i l' ‘
Admlmstratlon prepared a final merlt l1st where the applicants were treated as

qualifying candidates for the recr‘ultment of post of Bus Conductor on contract

."l-.' A

basis. That the Dlrectorate of TranSport vide offlce order No. 1395 dated
24.05.2006 whereby and Whereln the Dlrectorate of Transport, A&N
Admmlstratlon i1ssued ofﬁce order for extensmn of contractual appointment of
Bus conductors (First Batch) for a further perxod of 30.09.2006 or till filling up

of vacant post, whlchever 1s earher That on the recommendation of the
G

Departmental Select1on Comm1ttee the Dlrector Directorate of ’I‘ransport Vide
office order No. 1440 dated 29, 05 2006 issued (Third) offer of appointment to

the cand1dates from the fmal merlt lrst prepared by the Department on the

l
basis of recruitment test held on 08 10 QOOS for the post of Bus conductor on

Contract Basrs The Dlrectorate of "I‘ransport pleased to engage/appomt on

S .1\,r..

Daily Wages and’also on the basis of. the sa1d order the application have been
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DPC of the Directorate of Transport was cohvened on 07.02.2007. In the

l
DPC meeting it has been dec1ded to constltute a selectlon committee to fill up
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the vacant post of Bus Conductor on regular basig
]

a " ongst the Bus Conductor
L
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ll-coilnrnittee DPC has been
" by
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const1tuted to f111 up 27 vacaht post‘ of bus conductor under General Category.
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The Departmental Selec‘ctron 'éommrttee duly recommended names of the
candidates who have been appomtmen‘t on-contract basis from the office order
No. 1950 dated 28.10. 2005 (Flrst Batch) to be regularized on the existing
vacancies. On the bas1s of the recommendatlon of DPC the 27 candidates have

been given regular ’appomtment agalnst the ex1st1ng vacancies of Bus
sy A 3 K] N1

Conductors and the DPC ‘further recc?mmended three more candidate names
clidedrie REETER SO

who have been ngen earher appomted to be considered for regular

appomtment in the postq of Bus cond'uctor on resultant vacancies likely to be
arise shortly. The apphcants are st1ll co’ntinuously working in the Department
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without any break ‘in serv1ce Buts_{tlll daté the applicants have not been
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the same by treatmg@e OA~a. 're
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applicants being aggrieved by such inaction of the respondent authorities filed
a representation dated 07.12.2015. But till today, the same has not been

considered. Hence the present O.A

3. Heard both the Id. Counsels and perused the pleadings and Paterlals on

record.

4, Ld. counsel for the applicant submitted that the applicant will be
satisfied if the matter is remanded to the competent authority to consider and

take a final decision into the grievance of the applicant. By accepting the

~ submission madevby‘ the 1d. Counsel for the applicant, without going into the

merit, [ direct the applicant to submit a copy of this original application along
with the order passed today to the respondent authorities within a period of 15

days from the date of rec%a'f{\f the copy ofgth':ls ordgr On receipt of such

representation, the respondent, ‘u*‘rl / coiﬁipetentfah}aorlty shall dispose of
~ N i

: é{‘ﬁr%{n by passmg a reasoned and
é x.. ! - g ‘
speakmg order wi hmma perlod.aof 'i %\ ‘th-eth eaftefﬁlt 's made clear that

the decision so arr1vg)sha1 be) c/mmcted o the agghcant forthwith. Till

{ ‘L;mﬂ
such time the 1mpugned/§'é(c-a\1f&y notice dateﬂﬁl-g 01.2018 shall not be given
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effect to. N “ ;"‘*».M{ %
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5. With the above observat10md1ré“tron*the OA,stands disposed of.

6. Liberty is however granted to the applicant to approach before this Tribunal

if he is further aggrieved by the order passed by the respondent authorities.

7. Consequently, the M.A stands disposed of. o

(MANJULA DAS)
JUDICIAL MEMBER
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